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 2 I.T.A. Nos.957 & 958/CHNY/2019 

 
 

आदेश /O R D E R 
 

PER MAHAVIR SINGH, VP: 
 

 These appeals by the assessees are arising out of the 

respective orders of the Commissioner of Income Tax (Appeals)-

8, Chennai, in ITA No.102/17-18 and ITA No.104/17-18 both 

dated 12.12.2018 for the assessment year 2015-16.  

 

2.  At the outset, it is noted that the appeals are filed with a 

delay of 43 days.  The assessees have filed condonation petitions 

for condoning the delay. The assessees have also made a 

statement at bar that the assessees wants to avail Vivad Se 

Vishwas Scheme 2020 and filed Form No.1 & 2 with the 

competent authority. As the assessees are approaching the 

Department for availing ‘Vivad Se Viswas Scheme’ and on this 

count only, delay is condoned.  The ld.DR has not objected to 

this.  Hence, delay condoned and appeals admitted.   

 

3.  At the time of hearing, the ld. counsel for the assessees 

submitted that the assessees have filed Form No.1 and 2 with 

the competent authority to avail Vivad Se Vishwas Scheme 2020.  

It is noted that in an identical application filed by an assessee in 



 3 I.T.A. Nos.957 & 958/CHNY/2019 

 
 

the case of M/s. Nannusamy Mohan (HUF) vs. ACIT in T.C.A 

No.372 of 2020, the Hon’ble Jurisdictional High Court of Madras 

has dismissed the appeal as withdrawn.  Hence by following the 

decision of the Hon’ble Madras High Court, we are dismissing 

these appeals subject to liberty to the assessees to get it recalled 

in case, the assessees does not succeed in availing the scheme 

i.e., Vivad Se Vishwas Scheme 2020 for whatever reason. 

 

3.  In the result, the appeals filed by the assessees are 

dismissed as withdrawn. 

  

  Order pronounced in the open court on 27th January, 
2021 at Chennai. 
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